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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, DELHI 

 

In O.A. No.  16 of 2025  

 

In the matter of:  

Public Action Committee & ors.    ….   Applicants 

vs.  

State of Punjab & ors.      ..     Respondents 

  

Submission by Applicants against Deliberate and continuing environmental 

damage caused by the Municipal Council, Sirhind through illegal burial and 

dumping of municipal solid waste within 100 meters of residential habitation, 

without prior authorization of the Punjab Pollution Control Board, in gross 

violation of the Solid Waste Management Rules, 2016. 

 
Hon’ble sir 
 
Most Respectfully showeth,  
 
The Applicants humbly submits as under:  
 
1. That this Hon’ble Tribunal vide orders dated 03-11-2025 pleased to direct 

as under thus; 

1. Learned Counsel appearing for Municipal Council, Sirhind submits 

that remedial actions are being taken and details will be furnished.  

2. Learned Counsel for PPCB also submits that an intimation has been 

received that dumping site from the present place has been shifted to 

Bassi Pathana and site will now be cleared.  
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3. In view of such a statement, we direct the respondent no.3-Executive 

Officer, Municipal Council, Sirhind Mandi to file the affidavit within two 

weeks disclosing the status of shifting of the site from the present place 

to another place and also the steps which are being taken to restore 

the present site to its original position. 

4. Learned Counsel appearing for PPCB submits that out of total 

environmental compensation imposed, PPCB has received a sum of 

Rs. 18 lakhs and balance amount Rs. 99 lakhs is yet to be recovered. 

She further submits that affidavit has been filed on 30.10.2205 by the 

PPCB discloses additional levy of Rs. 9 lakhs which included in Rs. 99 

lakhs balance amount. Office is directed to place the said affidavit on 

record if it is defect free.  

5. The PPCB is directed to take effective steps for recovery of the 

remaining EC amount. 

 
2. That in brazen and willful disregard of the categorical directions issued by 

this Hon’ble Tribunal, the Municipal Council, Sirhind has utterly failed and 

deliberately abstained from initiating any remediation, cleaning, or 

restoration activity whatsoever in the impugned buffer zone of Hansla 

Nadi. The continued inaction reflects clear defiance of judicial directions 

and has resulted in ongoing environmental degradation of the water body. 

The persistent violation and present deplorable condition of Hansla Nadi are 

clearly borne out from two photographs dated 24-01-2026, produced 

herewith as Annexure P-14. 
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3. That the Municipal Council, Sirhind has illegally commenced dumping of 

municipal solid waste at Bassi Pathana, within a distance of less than 100 

meters from inhabited residential areas as well as highway, in gross 

violation of environmental norms and public health safeguards. It is 

submitted that no Consent to Establish has been obtained till date by the 

Municipal Council, Sirhind from the Punjab Pollution Control Board for the 

said impugned dumping site. It is most respectfully submitted that, after being 

stopped from dumping garbage on the banks of Hansla Nadi, the Municipal 

Council, Sirhind, deliberately shifted and started dumping municipal solid 

waste at the impugned location. In this regard, the RTI reply dated 02-01-

2026 issued by the Punjab Pollution Control Board, categorically 

confirming that no consent has been granted for new dumping area, is 

produced herewith and marked as Annexure P-15.  

 
4. That despite repeated objections, representations, and protests raised by 

the residents residing in close proximity to the newly identified dumping 

location—situated within less than 100 meters of the inhabited residential 

area—the Municipal Council, Sirhind has persisted with illegal construction 

of a shed at the said site. The said action constitutes a clear misuse and 

wastage of public funds and is a colourable exercise of power, as the 

location itself is ex facie impermissible under the Solid Waste Management 

Rules, 2016. It is submitted that Rule 11 read with Schedule-I of the Solid 

Waste Management Rules, 2016 categorically prohibits establishment of 

any solid waste dumping or processing facility within 200 meters of 

inhabitation areas. Proceeding with construction at a statutorily prohibited 

site, despite residents’ objections and without requisite statutory permissions, 
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demonstrates malafide intent, deliberate non-compliance of 

environmental law, and abuse of public office. The continued construction 

activity therefore warrants immediate stoppage, fixing of personal 

accountability of the erring officers as per law. The distance (80 Meters) of 

garbage dump site from nearby habitation area as marked on Google Earth is 

produced herewith as Annexure P-16. Four photographs depicting huge 

quantity of garbage at illegal dumping ground created two months ago without 

consent of PPCB is produced herewith as Annexure P-17.  

 

5. That instead of complying with the directions for scientific remediation 

of legacy waste, the Municipal Council, Sirhind has chosen to squander 

public funds merely on shifting of garbage from one illegal location to 

another, thereby defeating the very object of environmental remediation. 

More alarmingly, the Municipal Council, Sirhind has resorted to unscientific 

and illegal burial of municipal solid waste by excavating the earth and 

dumping garbage beneath the surface, in blatant violation of the Solid 

Waste Management Rules, 2016 and established environmental norms, 

causing irreversible damage to soil, groundwater, and the surrounding 

ecology. It has come to the knowledge of the Applicants that the 

Municipal Council, Sirhind, has passed a resolution sanctioning an 

amount of approximately ₹50 lakhs, merely for shifting garbage from 

Hansla Nadi to another location, where such waste is being illegally 

buried beneath the earth surface, in gross violation of the Solid Waste 

Management Rules, 2016. It is further submitted that earlier the Municipal 

Council, Sirhind as well as the Deputy Commissioner, Fatehgarh Sahib 

had categorically denied the allegations of the Applicants with respect to 
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the land along Hansla Nadi forming part of a natural water body, and had 

even filed misleading and manipulated replies before this Hon’ble 

Tribunal. However, upon the Applicants placing cogent material on record, 

the Respondent Municipal Council, Sirhind has once again indulged in 

environmentally destructive activities, in wilful violation of statutory 

provisions and judicial discipline. Such repeated and conscious non-

compliance establishes a pattern of deliberate environmental harm, 

rendering the Respondent Municipal Council, Sirhind liable for strict penal 

action in accordance with law. Two news along with one Photograph 

pertaining to issue of unscientific way of disposing the garbage (burying under 

the earth surface) by MC Sirhind is produced herwith as Annexure P-18.  

 

6. That the Respondent, Punjab Pollution Control Board (PPCB), has already 

imposed Environmental Compensation (EC) amounting to ₹108 lakhs upon 

Respondent Municipal Council, Sirhind. However, instead of undertaking 

scientific remediation of the garbage in accordance with the Solid Waste 

Management Rules, 2016, the Municipal Council, Sirhind, continues to waste 

public money by acting in clear violation of the said Rules. It is further humbly 

submitted that the PPCB has failed to place on record any document 

evidencing recovery of the remaining EC imposed upon the Municipal 

Council, Sirhind. 

 

7. That in case titled “Public Action Committee & ors. vs. State of Punjab & ors, 

O.A. No. 32 of 2025 in a matter pertaining to damage to forest area as done 

by Department of Department of Water Resources Punjab, this Hon’ble 

Tribunal while disposing the Application, pleased to direct as under: 

268



7 
 

 
23. We also noticed that in this matter concerned officers of respondents 

no. 1 and 5 were not vigilant and in fact there is an allegation of their 

collusion. Therefore, respondent no.1 is directed to identify the 

concerned officers of the department who had committed lapse resulting 

in such violation of norms and to take adequate action against them in 

accordance with law and submit the action taken report after three 

months before the Registrar General of the Tribunal by email at udicial-

ngt@gov.in, preferably in the form of a searchable PDF/OCR-supported 

PDF and not in the form of an Image PDF. If deemed necessary, the 

matter will be listed for consideration before the Bench again.   

 

That in view of the facts, circumstances, and unimpeachable material 

placed on record hereinabove, which clearly establish continued, 

deliberate, and wilful violations of environmental laws and the binding 

directions of this Hon’ble Tribunal by the Respondent Municipal Council, 

Sirhind, the Applicants most respectfully pray that this Hon’ble Tribunal may be 

pleased to consider and allow the prayers already made in the Original 

Application, and to pass such further orders and directions as may be 

necessary to ensure immediate compliance, prevent further 

environmental degradation, protect public health and to pass such further 

orders as may be necessary to prevent further environmental 

degradation.  

 

 

Dated: 24-01-2026                     Er. Kapil Dev 
Place: Ludhiana                 (Applicant No. 2)  
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ANNEXURE P-16 

NEW DUMP WITHIN 80 METERS OF INHABITATION OF BASSI PATHANA CREATED BY MC, SIRHIND WITHOUT TAKING STATUTORY CONSENT FROM PPCB 
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ANNEXURE P-17 

 

    

 

     

 

15
277



ANNEXURE P-18 
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VS. 

Public Action Committee & ors. 

State of Punjab & ors. 

1. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

2 

RESPECTFULLY SHOWETH: 

TAR 

AT PRINCIPAL BENCH, NEW DELHI 

Affidavit by Kapil Dev (aged 49 years) s/o Sh. Jagdish Chander, rlo 186-E, BRS 
Nagar, Ludhiana. 

P 
'Anjana Sharma Regd. No. 2287 LUDHIANA. 

(in OA 16 of 2025) 

AFFIDAVIT 

I, the above mentioned deponent do hereby solemnly affirm and declare as under: 

That the deponent is Applicant No. 2 in O.A. 16of 2025 and is filing 

Place: Ludhiana 

submission for kind consideration by this Hon'ble Tribunal. 

are true to the best of my knowledge. 

Verification: 

That the Para No. 1 to 6 of the submission along with Annexures 

Verified that the affidavit has Deen 

INDDated: 24.01.2026 readover & explained to the deponent 

Place: Ludhiana 
Dated: 24.01.2026 

Applicants 

Respondents 

who seemed directly 
understand at 

some at ihe time making 
there c! 

ATTESTED AS IDENTIFIED 

Verified that the contents of para 1 and 2 of this affidavit are true 
and correct. No part of it is false, and nothing material has been kept 
concealed therefrom. 

Notary Public Ludgiana (Pb.) 

2 4 JAN 2026 

DEPÓNENT 

DEPONENT 

18
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